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JUDGFM.NT (ORAL)

This case had been a a:'d on 2 ' April,
1992 when the Benth observed that the c se is fully
cov.red by the judgenent of tle Tribunal 1in Wczir
Chand’s case. Accordingly a direction wa~ issued to
the responcents ”to issue Pest Petir=men’ passe to

the applicant.”

It was furth r observed that the ”“dues of
the applicant have hbeen clerred vy the respondents a..d

the aprlicant has vacated the quarter.”
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Since in this case relief prayed f& by the
applicant is to release post retirement Passes for
which a direction is already issued to the respondents
nothing survives in the 0.a. The respondents have not
entered appeaxance despite service of Notice. 1n the
circumstances, I am of the opinion that there is no
necessity to wait for the respondent’s reply. In

similar situations Hon’ble Supreme Court has also

Prospectively. 74e Mavzw»;:/)'w@ bee sl 'WC‘(/%/
Aol 20/%/093 are Mecdle U A bico

Late Payment of D.c.Rr.g etc is already the
Subject matter of the 0.a 305/89 ., 1 am, therefore,
not going into the applicants’ claim relateqg to
D.C.R.¢. or recovery of rent at inflateq rate. The

O.A. is disposed of as above.

(LK, Rasggtra)
Member (A)
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